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(b) if so, the details thereof?

Smuggling of Goods

5699. SHRI Y. YAIMA SINGH: Will the 
Minister of FINANCE be pleased to state:

(a) whether the Government are aware tfiat 
there has been a regularsmuggling in and out of 
the country of goods worth of lakhs of rupees 
through Moreh in Manipurnear Myanmar;

(b) wtiether the Government propose to erv 
txxjrageregtriarisation octree trade between the 
two countries; arxJ

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINIS- 
TR Y  O F FINANCE (SHRI M.V. 
CHANDRASHEKARAMURTHY): (a) Yes. Sir. 
Govemment is aware of the smuggling of goods 
on Indo-Burma border. Ho«vever, available re­
ports do not indicate such smuggling being 
carried out through Moreh in Manipur.

(b) and (c). Govemment of Inida has pro­
posed a draft Border T  rade Agreement to the 
Govemment of Myanmar wtvch wouldformal- 
ise procedures for overland trade between the 
two countries while simultaneously permitting 
the exchange of locally produced goods by 
people living alor>g with sides of the border.

Guidelines for Public Sector Banks

5700. SHRI PRAFUL PATEL; 
SHRISUDHIRGIRI:

Will the Minsiter of FINANCE be pleased to

(a) wtiether instarK:es of gross irregularities 
by some of the public sector banks in the matter 
of payment of advances and appointment of 
auditors have come to the notice of the Govem­
ment during the last one year;

(c) whether the Reserve Bank of Inida has 
issued show cause notices to such banks as 
reported in the'EoonomKTimes'dated January 
7.1993;

(d) if so, the details thereof and the reaction 
of such t>aks thereon; and

(e) the steps taken by the Govenrment to 
ensure that RBI guklelines are strictly followed 
by each bank?

THE MINISTER OF STATE IN THE MINIS- 
TRYOFRNANCEANDMINISTEROFSTATE 
N THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (DR. ABRAR AHMED): (a) to (e). 
Reserve Bank of Inkla (RBI) has reported that it 
had conducted scrutiny of certain advances 
granted by Central Bank of Inida arxlobserved 
that f inarKial assistance was extended by the 
bankto various txMTDwers without observing tfie 
set rK>rms of prudent banking. A special audit 
report of such accounts was sent by tfte RBI to 
the bank to be placed before its Board and to 
inform RBI of the actk>n proposed by the bank. 
A notice under section 47(1) (B) read with 
section 46(4) of b.R. Act, 1949was issued by 
RBI for non-compliances with RBI's instruc­
tions. The bank has since complied with the 
RBI’s advk;e.

RBI also directed Bank of India in Septem­
ber 1992 to carry out a special management 
audit by a partKular firm of Chartered Account­
ants. Latter, in view of the delay. RBI issued a 
show-caouse notice to Bank of Inkja in Decem- 
berl992 for non-compliances with its advk;e. 
Bank of India, subsequently explained the rea­
sons for whcih the audit work coukl not be 
entrusted to the firm recommerwjedby RBI and 
later in consultatkMi with RBI entrustedttie work 
of mangement audit of the t>ank to another firm 
of auditors.

As regards, appointment of auditors, the RBI 
has reported that selection for appointment as




